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A 3.In section 8 of the principal Act to sub-
of sectione7 section (1) the following proviso shall be added,

of 1959. namely :

« Provided that in Trespect of Kendu leaves the
dealer shall have the option of furnishing a return
only in respect of his central godowns declared by him
and recognised as such by the taxing authorities in
accordance with the rules made in that behalf .

Amend- 4. In section 13 of the principal Act to sub-
ment of 5, section (2), the following proviso shall be added,

Orissa Act 7 .
of 1959. namely x

« Provided that in respect of Kendu leaves the
said amount may be so deposited in three equal
monthly instalments, the receipt for the deposit of
first instalment being filed along with the return ”.

e 5. In section 17 of the principal Act in sub"
secion 17, section (1) :—
o 1959, (/) In clause (d) after the words  for registra-

tion ” the words “ or any declaration required to be
made by or under this Act ” shall be inserted ;

(ii) After clause (g) the following new clause
shall be inserted, namely :(—

« (k) violation of terms and the conditions of
an undertaking required to be given by or
under this Act *’;

Ampnd- 6. In section 23 of the principal Act,in sub=

g?itogfzs, section (2) after clause (g), the following new clause
Orissa Act7 shall be inserted, namely :—
; « (g-I) declarations and undertakings in respect
of places of business, godowns or the
Central godown, if any, of the dealer in
respect of which returns are to be fur-
nished ;”
Amendment 7. In Schedule I of the principal Act in item 3 for
of schedule. the words ¢ Rupees eight > the words ‘ Rupees nine’
of 1959.  shall be substituted and the proviso and the Expla-

nation to the said item shall be omitted.
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